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t
Heard, jissue notice to respondent No. 3 who may 

f i le  th e ir  r^ply within two weeks. R.A. thereto be f ile d  
witliin one w4ek th ereafter. Counsel for the applicanthas

I

prayed for interim order. However, we feel that before pas­
sing the order, i t  would be necessary to hear the U.O.I.

U, ,5Accordingiy, counsel for U .O .I. hks given one week time 
to f i le  reply; as to why intev-im order prayed for may not 
be granted to| him in special circumstances when applicant i s  

admittedly ^&j^j.^ring from serious desease and sta te  of U.P. 
as well as^efet Benga3^both are agreed for extending his  
deputation ^  period ^  6th August 2004. L is t  the case for 
consideration on the question of interim  order on 1 7 .2 .2 0 0 4 .

At th is stage, counsel for the applicant sta te s  on 
the in stru ction  from applicant, th at he does not want to  
pursue th is  c4se and would lik e to withdraw the <^riginal
Application. In view of the statement made by the applicant

■(

who i s  present in the cou rt, the O.A. i s  dismissed as withdrawn,


